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Former Ministers and Members uf 
.Parliament residing in Government 

Accommodation

80. SHRI SHEO SAMPAT:
SHRI G. S. TOHRA:

Will the Minister of WORKS AND 
HOUSING ANp SUPPLY AND REHA­
BILITATION be pleased to state:

(a) the number and names of for­
mer Ministers and Members of Par­
liament who are at present residing
- r: -• ir t . r 7

in Government accommodation and 
the rent being paid by each of them;

(b) whether a former Minister or 
Member of Parliament can retain the 
Government Accoi&nodation fbr an 
indefinite period slftter paying market 
rent for the accommodation;

(c ) if so, the justification thereof; 
and

(d) if not, the steps taken to get 
the accommodation vacated from each 
such Unauthorised perscln who is not 
entitled to Government accommoda­
tion?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE­
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) At present, 5 former 
Ministers and 97 former Members of 
Parliament, as Indicated in State­
ment I annexed, are unauthorisedly 
residing in Government accommoda­
tion. The rate of rent payable for the 
accommodation in each case is indi­
cated in statement-1 laid on the Table 
of the Hoiise. [Placed in library. See 
No. LT-297/77].

Another 67 Members of Parliament, 
indicated in Staf&nent-Ii laid on the 
Table of the House. TPlaced in Libra­
ry. See No. LT-297/77] have vacated 
the Government residences but are 
still retaining the servant quarters 
and/or Motor-garages.

(b) No.

Cc) Does not arise.

(d) Eviction proceedings have been 
initiated against 96 former Members of 
Parliament and four former Ministers 
who are still unauthorisedly occupying 
Government accommodation.

Percentage of Scheduled Castes mat 
Scheduled Tribes

81. SHRI SHEO SAMPAT; Will the 
Minister of AGRICULTURE AND 
IRRIGATION be leased to state:

(a) the percentage of seats reserv­
ed for Scheduled Casteg pnd Schedul­
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ed Tribes in each category in various 
departments of the Ministry;

(b) whether the representation, of 
the reserved class of people is com­
plete at all levels; and

(c) if not, the steps taken to fulfill 
the quota of reserved category of 
staff at all levels?

THE MINISTER OF AGRICULTURE 
AND IRRIGATION: (SHRI PARKASH 
SINGH BADAL): (a) to (c). The
required information is being collected 
and will be laid on the Table of the 
Lok Sabha as early as possible.

Percentage of irrigated land

82. SHRI F. H. MOHSIN: Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a ) the percentage of Irrigated land - 
to the total cultivated land in every 
State;

(b) whether Karnataka Is much 
backward in the matter of irrigation 
aa compared to many other States and 
the efforts being made to increase the 
area under irrigation;

(c ) whether upper Tunga project, 
if taken up, can irrigate a vast area 
of Karnataka; and

(d ) whether that Scheme is pro­
posed to be taken up and if not, the 
reasons therefor?

THE MINISTER' OF AGRICULTURE 
AND IRRIGATION (SHRI PARKASH 
SINGH BADAL): (a) Statewise de­
tails of gross cropped area, gross iiri 
gated area and percentage of irrigated 
area to cropped area as at the end of 
the Fourth Five Year Plan (1973-74) 
are given in the Statement.

(b) The percentage area under irri­
gation in Karnataka, is much less than 
all India average. The State Govern­
ments have been giving high oriority 
to irrigation. A potential of 5.24 lakh 
ha. is planned to be created during the 
Fifth Plan, at the end of which Karna­
taka would have developed a total 
potential of nearly 50 per cent of the 
ultimate irrigation potential.

Cc) and (d). The Report for the 
Upper Tunga Project has not so for 
been received’ by the Central Water 
Commision from the Government of 
Karnataka.

Statement

Percentage of Irrigated Area-Statewise
‘ooo’ ha.

SI. No. State
Total 

cropped 
area (grrss) 

1973-74

Irrigated
area
(gross)

Percentage 
of irrigated 

area to 
cropped area

t 2 3 4 5

i Andhra Pradesh 13238 4154 31*4

2 Assam 3076 572 18*6

3 Bihar . . 5 *.*r . 10767 2797 26*0

4 Gujarat ° . 1549® 15-5

5 Haryana 2584 SO'3

€ Himachal Pradesh 907 156 17* *

7 Jammu & Kashmir 913 362 39'«

8 Karnataka 10893 1422 13*1




